
CENTRL' ADMINISIW 1\TE TR 	- IBUN 

1MFDABAl) BENCU 

Date of DecisiOfl 4_99 
413 of 199- 

K 
5) 

Mr. ja 

Advocate for the petitioner(s) 

Mr. M.A. Kadri  
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Advocate for the respondent(s) 
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MIDGMENT 

I. Whether Reporters of I ,ocal papers may 'b
e  allowed to see the judgment? 

To be referred to the Reçer or not'? 

Whether the 
LordshiPS wish to see the fair copy of the Ji

tdgrneflt'? 

Whether it needs to be circulated to other Benches of the Ti ibunal? 

I 



Shri Jamnadas Revabhai Kha.rmar. 
Aged adult occupation pensioner, 
Dfrr1 11c rc1,-t,' rf \ILJ 	111%. 1 	i'.J111Z, CLI J ILLLlC5I I  TV- 

Opp. Guarati School No.1 
Viramga.m. 
Ahmedabad-3101.2  A 

(Advocate Mr. M.A. Kadri) 

VERSUS 

.. 

Owning an representing through 
The General Manager. Western Railway 
Headquarter Officer, 
Churchgate, 
Murnba1400 020. 

2 	The Divisional Rail Manager. 
Baroda Division, 
Divisional Office at Pratapnagar, 
Baroda-390 004. 
(Pdvocate : Mr. N.S. Shevde) 
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0. A.. NO. 413 OF 1992 

Date : 84-99 

PER 	HON?BLE MR V. R4DFIAKR1SHNAN MEMBER (A) 

Heard Mr. Kadri for the applicant and Mr. Shevde for the 

rnenr.n rlc.1 1J+ 1 	.1}).Y114 , I.. 

Mr. Kadri for the applicant states that the applicant aiongwith the 

COUflSCI verified the mustor rolls available with the respondents and 

accordin2 to him leave period for encashment remains same as at Annexure 
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and check the statement given by the applicant as at Annexure A/3 with the 
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leave encashment fbr the number of dayS of L.A.P. 	available for 
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eight weeks from the date of receipt of a copY of this order. if the exercise is 

not completed within the time limit, it shall be assumed that the records 

submitted by the applicant is final and the respondents shall make payment 

on number of days claimed by the applicant as per Annexure A/I 

With the above directions, O.A. stands disposed of acordingly. 

(P.C. Icannan) 
Member (J) 

(V. Radhakrishnan) 
Member (A) 
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